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Nomwricarions unoer Kerata Fme
Force Act anp Arc  Iwpia  Semrvices

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra): Sir, on behalf of Shri Hathi,
I beg to lay on the Table a copy each
of the following Notifications under
sub-section (3) of section 35 of the
Kerala Fire Force Act, 18962, read
with clause (c) (iv) of the Proclama-
tion dated the 24th March, 1065,
issued by the Vice-President dis-
charging the functions of the Presi-
dent, in relation to the State of
Kerala:—

i) Notification S.R.O. No. 15564
published in Kerala Gazette
dated the 18th May, 1864,
containing rules in respect of
the members of the Kerala
Fire Service. [Placed in Lib-
rary. See No. LT-5007/85].

(ii) Notification G.O. (P) No. 181
published in Kerala Gazette
dated the 23rd February,
1965, containing rules in res-
pect of the members of the
Kerala Fire  Subordinate
Service. [Placed in Library.
See No. LT-5098/65].

(2) a copy of Notification No.
G.S.R. 1353 published in Gazette of
India dated the 23rd October, 1985
making a certain amendment to the
Indian Administrative Service (Pay)
Rules, 1854, under sub-section (2) of
section 3 of the All India Services
Act, 1851, [Placed in Library. See
No. LT-5098/65].

NOTIFICATIONS UNDER EMERGENCY Risks
(Goops) INsurANcE Act AND EmMER-
cENCY Rusks (Facromes) INsumance
Act.

The Deputy Minister in the Minis-
try of Finance (Shri Rameshwar
Sahu): Sir, on behalf of Shri B. R.
Bhagat, I beg to lay on the Table—

(1) a copy each of the following
Notifications under sub-section (8)
of section § of the Emergency Risks
{Goods) Insurance Act, 1862:—

(i) The Emergency
(Goods) Insurance

Risks
(Third
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Amendment) Scheme, 1965,
published in Notification No.
5.0. 2013 in the Gazette of
India dated the 15th Septem-
ber, 19685. [Placed in Library.
See No. LT-5080/65].

- .

(il  The Emergency Risks
(Goods) Insurance (Fourth
Amendment) Scheme, 1985,
published in Notification No.
5.0. 3093 in the Gazette of
India dated the 28th Seplem-
ber, 1965. [Placed in Library.
See No. LT-5100/85].

The Emergency
(Goods) Insurance  (Fifth
Amendment) Scheme, 1965,
published in Notification No.
S.0. 3158 in the Gazette of
India dated the Tth October,
1965. [Placed in Library.
See No. LT-5101/65).

(2) a copy each of the following
notifications under sub-section (7) of
section 3 of the Emergency Risks
(Factories) Insurance Act, 1962:—

(iii) Risks

(i} The Emergency Risks
tories)  Insurance  (Third
Amendment) Scheme, 18686,
publizhed in Notification No.
S.0. 2014 in the Gazette of
India dated the 15th Septem-
ber, 1965. [Placed in Lib.
rary. See No. LT-5102/65).

(ii) The Emergency Risks (Fac-
tories) Insurance (Fourth
Amendment) Scheme, 1965,
published in Notification No.
3094 in the Gazette of India
dated the 28th September,
1985. ([Placed in Library. See
No. LT-5103/85].

The Emergency Risks (Fac-
tories) Insurance  (Fifth
Amendment) Scheme, 1965,
published in Notification No.
8.0. 3150 in the Gazette of
India dated the 7Tth October,
1985, [Placed in Library. See
No. LT-5104/65].

(Fac-
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